[
. W
] - 7 '
. Ai} ¢ _ . |
) 3| . | . ! l | | )
ﬂmlg e . ) . R T\
p - f . * * . i { . \
‘ ruRM \I( & _ ' W o
‘ S (See fuie 2 ; | : N Vi C ) - ‘!
| GENTRAL “ADINISTRATIVE TRTEUNAL ok
N G A ATT DinICH. o
\ N N Ali\; 1
| ' | . ' TR
. .. - UAD E R SHEET | ooz o .
o . - ) . \
-. Uy R ,
. . - . [ ,‘ 1\1; " - ‘_ ) P { '&\ l ‘ . \..\. “
Orginal Application NC. o , ,
’ g ¢ : 4 . R
e -
Misc., Petilicn Zve ey commemenpes

-

Review Appi.s3tion No. .

* -~ e
: - A .19 105_ ;
Contempt Pohition No. L?l o) W\Q,A ?)

s S S 7 TR O

(s Q)&WA&M Dok %
.'Resbonden‘t\..”:) \)\\ © . iA“,E;Q

| D Y Mmgo
" Advocate fcn the £ nliicants A &)\

3 CGSC
'*;'.Er Advocate ¢on the Re ondeﬂt‘o) 2l Q+_Cnnnqej
) ' b ’ i - L i

e T e order_of the Tribunal
o o jeedstoy abel feoe 2
Notes Qf tnp Aiiddktiia  sorsmm v . -
j ep\/\w i 230324850 Heard Mr.A.Amed 1learned

5 ceunsel fer the applicant, Issue netice

, %to the respendents te shew. ciause as te
\b&\ ./\'9 Yo QQ@"-’W’*’Q, _ . why the centempt preceedings shall net
QS"A‘ ' ‘ i } )be initiated agiainst the respendents fer -
o I A r\'e/“ !)A ¥
&—arr _\\U\- 5 2N ’

Cthe alleged vielatien ef the directiens
!\%w tissuee«:‘l erder in the Oxh.. Ceunter affidav,

\vit if any with six weeks. Pest en

eof the respen
3 10 tz_-. 86, Persenal apperanceiia dispen=
, P with fer the time being. ?

RV

Vice-Chairman -

2
3
Eg;;
%‘% .

- - q ¢ o, w\@A im
\M\:WQ ﬁl’l (}_@,}n.u.z o6 Pest on 10,03.2006.
H”ﬂ oY ¢

b i RS
N.mmoﬂ.v::cr-."" s

é
4%
?

Vice-Chairman

teT .7 \

¢ % .
—
e S PRI AT b A 4 AT

fosaty, ;. - ;5 . \Y\rﬂ%e' R r(

contden oo



N
N

Notree ovday
égaﬂf';%v L»L3€C%7°“
Moy Iruiorg— e
gesf: Ned - |1
7 by yegel~A/D

poSt. DINo=15Fe2l

SUANEKE
/,b%é;_ of= 4]

Wy S_QJL‘V \‘u \'Z—Q’POB’{: e

) h&b-i%&*{&LNV*i'hu&~
beem GV‘(:,-‘
C g
IS 2-04

Q“f‘(“\ WL My
nyrwwﬂxbi-rﬂb-@T.

.
CoP.61/2005(0.A.193/05) o

10.3.2006

bb

L oBe. e

KHrolonhrad, learnéd.counsol
for the gpplicant and MfomoUoAhmedo
learned AdAl«CoGeS.Ce osubmitted that
the ordera of the Tribunal have
alrcady bcun cemplicd with,

In the circumstances, the C.P.
7ill not stand and the came is

dropped. Notice, if any, is dischare

gedo

Vice=Chairman(J) vic ax:ﬁéﬁ?;)

O



S - -....;-.v-...... ———amee
: P R o i
: (RS I S T AR el ¢ ’
o Cental ey, abive T b $
seley ERCR L -0 ¢

- Trrgret eurgly
TN | IN THE CENTRAL ADM]%NJ_STRATIVE{TRIBUN

GUWAHATI BENCH AT GUWAHATT,

| iV

g 22 DEC 220 —3\3 c )

~ |z
<

| (S
U Blrkan ek

Contempt Petition No. LH 12005
IN

Original Application No. 193 of 2005

IN THE MATTER OF: - .

A Petition under Section 17 of the
Administrative Tribunals Act, 1985 praying
" for punishment of the Contemnors/
- Respondents for - non-compliance  of
Judgment and Order passed by the Hon’ble
Tribunal in O. A. No. 193 of 2003
22.07.2005.

- _AND-

IN THE MATTER OF:
Sri Bhaskar Deb Lala
... Applicant.
- VERSUS -

The Union of India & Others.
...Respondents.

- AND-

IN THE MATTER OF :

St Bhaskar Deb Lala,
MES No. 243375
Son of Sri Bhpendra Kumar Deb Lala
Junior Engineer (E/M)
Office of the Garrison Engineer
(Air Force), Borjhar, Guwahati — 15.
... Petitioner

- VERSUS -

(Phashar Do bt
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1. Shri Shekhar Dutta
Secretary to the Government of
India, Ministry of Defence,
101 South Block, New Delhi-1.

2. BHBM Mittal
Chuef Engineer
Air Force, Elephant Falls
Shitlong-793009, Meghalaya.

3. ({& :General B. Thambish
Chief Engineer,
HQ Eastern Command
Fort William, Kolkatta ~ 70021.

4. Lt. Col. A. N. Rafat
Garrison Engineer (Air Force)
Borjhar, Guwahati ~ 15.

5. Ix.Satender Singh
Garrison Engineer
Silchar, P.O. Arunachal
Dist. — Cachar.

Pin - 788 025.

6. Sri K. Vaipai
: Controller of Defence Accounts
(CDA), Udayan Vihar, Narengi
Guwahati - 781 171.

7. Smt Sarika Agarwal
Area Accounts Officer
Ministry of Defence, Bivar Road

Shillong — 1, Meghalaya.
... Respondents/Contemnors
The humble Petition of the above named
Petitioner:

MOST RESPECTFULLY SHEWETH:

L. That your humble Petitioner had filed the Original Application No.
193 of 2005 before this Hon’ble Central Administrative Tribunal,
Guwahati Bench, Guwabati for seeking a direction from this Hon’ble
Tribunal to the Respondents for payment of Special Duty Allowance to
the Applicant as per Government of India, Cabinet Secretariat letter No.
20-12- 1999-EA-1-1789 dated 02.05.2000. |

(ZRostar Deb Lalq



2. That this Hon'ble Central Administrative Tribunal, Guwahati
Bench, Guwahati on 22.07.2005 finally heard the matter and disposed of
the Original Application at the admission stage itself by directing the
applicant to make appropriate the representation pointing out the factual
details and the decision dated 31.05.2005 rendered by this Tribunal in
O.A. 170/1999 and series. If any such representation is filed by the
applicant, the respondents were directed consider the same and to pass
appropriate order as per law..

ANNEXURE - A is the photocopy of Judgment &
Order dated 22.07.2005 passed in O. A. No. 193 of
2005.

3. That your Petitioner begs to state that as per direction of this
Hon’ble Tribunal, the petitioner filed a representation on 10.08.2005
pointing out all factual details and the decision dated 31.05.2005
rendered by this Tribunal in O.A. 170/1999 and series.

ANNE -~ B is the photocopy of
representation dated 10.08.2005 submitted by the
petitioner before the respondents.

& That your Petitioner begs to state that the respondents till date did

not consider the representation submitted by the petitioner. Nor they have
passed any order this regard. Although petitioner is entitled to get the
Special Duty Allowance as per decision dated 31.05.2005 rendered by
this Hon’ble Tribunal in O.A. No. 170/1999 and series. The
Respondents/Contemnors have willfully and deliberately violated the
Governing Principle adopted by this Hon’ble Tribunal in regard to the
payment of Special Duty Allowance and also not disposing the
representation submitted by the petitioner. The Respondents /Contemnors
bhave shown disrespect, disregard and disobedience to this Hon’ble
Tribunal. The Respondents/Contemnors deliberately with a motive behind
have not complied the Hon’ble Tribunal’s Judgment and Order dated
22.07.2005 passed in O. A. No. 193 of 2005. Hence the
Respondents/Contemnors deserve punishment from this Hon’ble Tribunal.
It is a fit case where the Respondents/Contemnors may be directed to
appear before this Hon’ble Tribunal to explain as to why they have shown
disrespect to this Honble Tribunal.

M%Deﬂe&a&q



5. That this Petition is filed bona fide to secure the ends of justice.

In the premises, it is, most humbly

- and respectfully prayed that Your Lordships

 may be pleased to admit this petition and
issue  Contempt notice to  the
Respondents/Contemnors to show cause as
to why they should not be punished under
Section 17 of the Administrative Tribunals
Act, 1985 or pass such any other order or
orders as this Hon’ble Tribunal may deem

fit and proper.

Further, it is also prayed that in view
of the deliberate disrespect and disobedience
to this Hon’ble Tribunal’'s order dated
22.072005 passed in O. A. No. 193 of 2005,

. the Respondents/Contemnors may be asked
to appear in person before this Hon’ble
Tribunal to explain as to why they should
not be punished under the Contempt of

| . Court proceeding.

And for this act of kindness your petitioner as in duty bound shall ever
pray.

~ DraftCharge ..........

| \%%WM tda



DRAFT CHARGE

The petitioner has aggrieved for non-compliance of the Judgment and
Order dated 22.07.2005 passed in O.A. No. 193 of 2005. The
Contemnors/Respondents have willfully and deliberately violated the Order dated
22.07.2005. Accordingly, the Contemnors/Respondents are liable for Contempt of
Court proceedings and severe punishment thereof as provided to appear in
personis and reply the charges leveled against them before this Hon’ble Tribunal.
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AFFIDAVIT

I, Shri Bhaskar Deb Lala, MES No. 24337, son of Sri Bhupender Kumar
Deb Lala, Junior Engineer (E/M), Office of the Garrison Engineer (Air Force),

. Borghar, Guwahati - 15, do hereby solemnly affirm and state as follows:-

1)  That I am petitioner in the instant Contempt Petition and also the

applicant in O.A. No. 193 of 2005 and as such, I am fully acquainted and well

conversant with the facts and circumstances of the case.

2) Thatthestatementsmadeinparagmphs\)}/lér/ 5 - of the

Contempt Petition are true to my knowledge those made in paragraphs
1/ of the petition being matters of record are true to

my information which I believe to be true and the rest are my humble submissions

before this Hon’ble Court.

And | put my hand hereunto this affidavit on this 2 2.9day of December
2005 at Guwahati. '

Idaiﬁ@dbyme: _ ‘
,mm@m@“ (Bhastore Deb
‘ DEPONE NT
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Solemlyy offirmed & ofore

b0 o, Muq/gu,c/a, A lif

A Aﬂ-\.\ -e_o{ .

AAvocate .
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(ENTHALAJ)MJNIQH\AJ‘JVL TRIBUNAL: GUWAHATI BENCH % ‘
v

g . Original Appiwanon No 193 of 2005.
| Date of Order: This, the 22nd day of July, 2005.
THE H()N BLE MR. JUSTICE G. SIVARAJAN, VICE G HAII{MAN

}THF HONBLE MR. K.V. PRAHLADAN, ADMINISTRATIVEE MEEMBF K.

Sh!’l Bhaskar Deb Lala
M'ES No. 243375

_Son of Sri Bhupendrd Kumar Deb Lala F

Jumor ‘Engineer (EM)
Office of the Garrison’ Engineer
(Air Force), BorJhar :

Guwahan 15. . Aﬁplicant.

‘By Advocate Mr. A. A}ﬁneti., ’

g e Versus-; Co e bl et

L : The Union of lndia c
" .. Represented by the ‘wcm'ary
to the Government of India . ‘ : -
Ministry of Defence- . . : S
101 South Block ‘ :
New Delhi-1.

The Chiéf Engineer
Air Force, Elephant Falls
Shillong, Meghalaya.

The Chief Engineer
HQ Eastern Command
Fort William, Kolkata - 700 021.

The Garrison Engineer (Air Force)
Borjhar, Guwahati-15, :

| 'lha Garrlson [} nglnael D gﬁ "

~vSllchar,.P.O: Arunachal - o o , | |

Dist: Cachar, PIN- 788 02‘) S o I

The Controller of Defel.ce Account (CDA)
Udayan Vihar, Narangl
Guwshati~ 781 171. .

7.  The Area Accounts Officer -
Ministry of Defence, Bivar Road
,”thllong -1, Mcghalaya

Q My -

..... Respondents.
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the said order. We tind merit in the said submission. Accordingly, we

direct the applicant to make appropriate representation pointing ot

all the [actual delails and the decision dated 31.9.2005 rendered hy

this  Tribunal in O.A. Nos.170/1999 and series. If- any  such

representation is filed respondenis will consider the same and paoss

appropriate order as per law. ‘ ‘

With the above direction and observations this application

is disposed of at the admission stage itself
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The Chief Engineer, .
Air Force, Elephant Falls ' .
Shillong, Meghalaya.
' : Thy suah propen @ Viapel :
Ref.: - O.A. No. 193 of 2005 - Bhaskar Dev Lala Vs. U O 1. 85 Ors.
Co b *5555:.3 Mo MJH‘ "‘ET& ;ﬁi?‘?ﬁ%@“ 3
Sub.: - Representatlon submxtted with 1eference to the direction

issued by the = Honble Central Administrative ’I‘nbunal
‘Guwahati Bench, Guwahati on 22nd July 2005 in Orngmal
Apphcatxon No. 193/ 2005..

Respected Sir,

' Most humbly I beg to state that I had filed an On;,mal .
Appllcatxon No.. 193/2005 before the Honble . Central Administrative
Tribunal, Guwahati. Be noh Guwahati praying, for a direetion from the
. Hon’ble 'l‘nbunal to the lcspondents for payment of Special l)uty
Allowance to me as per Government of India, Cabinet Secretariat Letter
No.20- 12-1999-EA-1-1789 dated 02-05- 2000, Order No 90237/ 7521/ ;
EIC(Legal-C) dated 04.06. 2003 issued by the Office of the Engmeex in- -

Chief’s Branch and also as per other similar Judgments passed by this
Hon’ble Tribunal m O.A.No. 56 of 2000, O.A.No.11 of 2003, O A.No.30 of
2003, 0.A.No.301 of 2003 0.A.267 of 2004 and 0.A.No.79 of 2005. The
Hon’ble 'I‘ubunal hnally huud the above matier on 221 . luly 2005 5 nned

dirceted  me to miake uppxopn.llv representution pumlmy, out all the

factual details and dccxmon dated 31.085. 2005 rendered by thia Tribunal

in O.A. No. 170/1999 und serics and if any such representation is filed

the respondents 'will (.onSIdcr the same and pass approprate orders as

per law. Hence, | have submltted the representation before you for kmd

and sympathet1c consxderatxon of the matter and may ‘be pleased to pass
appropnate order,

2, 'I‘hat Sir I ‘was appomtcd as Supcx intendent E/M Grade 1] -

in Apnl 1977 and was posted at the Office of the Garnson Engineer, 868

EWS, C/o 99 APO After that 1 was transferred to Oche of the Garnson
Iungmem 872 LW& C/o 99 APO, Ollwo of the Gnreinon’ l~
GL Shlllong, Ofﬁce of the Gaxrlson Engineer (P

Ny mml Silehay,

roject) (Air Force)

Bdgdoxga West Bcngal (zarnson Engincer Silchar cte. Now | am

working at.the office of the Garrison Engineer (Air For ce)" BorJhar as

Jumor Engmeer (E/M). It is to be stated here that | was posted to the

post of Superintendent E/M Grade I in the year 1995. The said post was
- re- desxgnated asdJ unxor Engineer from 1998.

.
v -,
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' 3;J That Sir, the Government of India, Ministry of IFinance,

Department of Expenditure granted certain improvcmchm and facilitics
to the Central Government Civilian Employees of the Central Government
serving in the States and Union Territories of North Eastern Region vide
Olfice Memorandum No.20014/3/83-1V dated 14-12-1983. In clause 1l of
the said Office Memorandum ‘Special (Duty) Allowance was granted to

Central Government Civilian' Employ'ces, who have All India Transfer

Rs.400/- (Rupees I‘our Hundrcd) only per month on postmg to any

station in the North Eastern Region. The relevant portion of the Office
Memorandum dated 14.12.1983 is quoted below:

(i)  Speclal (Duty) Allowance: -

“Central Government Civiliun employee who. have All
India Transfer liability will be granted a Special (Duty)
Allowance at the rate of Rs.25% of basic pay subject to
a ceiling of Rs.400/- (Rupees Four Hundred) only per
month on posting to any station in the North East
‘Region. Such of .these employees who are exempted
from payment of Income Tax, will however not be
“eligible for the Speaal (Duty) Allowance, Special (Duty)
Allowance will be in addition to any Special Pay and for
allowances already being drawn subject o the
condition that the total of such Special (Duty) Allouwance

plus  Special Deputation  (Duty) Allowance will not

exceed R8.400/- (Rupees Ilour Hundred) unly per
“month. Special Allowance like Special Compensatory
(Remote) Locality Allowance, Construction Allowunce

~and Project Allowance and Project Allowcanee un!l be.

drawn separately.”

The Govt. of India, Ministry of Finance, Department of
Expenditure . vide ‘its Office ' Memorandum No.F.No.11 (2)/97-E-11 (B)

dated 22-07-1998' continued the said facilities as per recommendation of
the Fifth Central Pay Commission.

4, That Sir I am saddled ‘with All India Transfer lmbxlxt_y and

seniority in terms of the offer of appomtment and thh the said liabilities
I have accepted the All India Transfer 11ab111ty as per the appointment

letter. It is worth to mentxon here that as per the said All India Transler

Liability I was  Lransferred o the Office of (he Garrinon Engineer

(Project), (Anr Force) Bagdora, West Bengal from North Eastern Region

and after serving there | was transferred to Garrison Engineer, Silchar.
: ‘ N

o L -
iy . s b




: ;fhat .Sir as per' theCal;met Se‘cretariatLettér No.20-12-
1999-EA-1-1.-7\€]99,‘dated 02-05-2000 it has been clarified that an employec
lhéilihg from.NE:‘ ‘Region and subséQuenﬂy posted to ogtsid(; of NE Region
_.and 'r_epdstc'd from outside of NE Reg‘ionv to NE Region - will‘ be entitled for
Spégial Dutybﬁ;fllowance | B ““ |
6. L .' Théf Slr £he Of;ficé‘: of ?fhe :':Engincer'in Chief’s Branch, HQ,
 New Dellh':i'_v.ide..their letter No;90237[752/ EIC (Legal-C) Dated 4w June
.2'00.3 alsd" clanﬁed regarding' paymgen_t_ of Speciél Duty Allowance payable
a t'o. ME’S:Empllloyééénréla't‘irig to Court Césés. In fhe said lettér" it has been
stated “SDA ls admissible ".t'o the Cenﬁul Government E}nployees who have
CAll India ﬁ'cirzafar' Liabz’_lit}) on their 13dstirjz,g lo NE Region f_('oryz outside
| region. No reatriction ia mede (o the affect that the residents of NIt }\'f,.'giun
shall not be entitled to SDA when they fulﬁll the criteria of All India
Transfer Lidbility and are transferréd/ poéted in NE region from outside the
" region”. It‘méy be stated that the Office of the Garrison Ehginccr Silchar
has submitted lmy pay bill of Special Duty Allowan_ce before the Area

Accounts Officer, Shillong but surprisingly Area Accounts Officer

returned the said bill to me vide Memorandum No. P/1/316/Pt A dated
17.05.2004.,

7. That Sir the similarly  situated pernonn
approached this Hon'ble

hiave  carliey
Tribunal by filing Q.A.NO.56/2000 and thid
itn Judgment dated - 19-03-01 in the suid cise
stated ‘that an employee hailing from NE

llou'ble ‘T'ribunal vicde hive

Region initially  but

8. - That 'Sir in O.A. No. 170/1999 the
Administrative Tribunal, Guwahati B

dated clarified that Special Duty All

Honble Central
ench vide Judgment and Order

owance s adminaible (o Central
Government Employces having All India Transfer

Liability on posting to
North Easte

ru Region from out side the Region by’

virtue of the Cabinet




. . ’ E :u -hmﬁ'-.‘{ ;".. ) ) .
1 therefore, request your honour to pay the Special Duty

- i ' _
Allowance to mo'with effect from the date of my reposting at North

Eastern Region from outside the North Eastern Region in the light of

above Judgments & Orders passed by the Hon’ble Central Administrative
Tribunal, Guwahati Bepch, Guwabhati.

Copy for information to :-

1.

W

i . - "" 4""'4 e ¢
~ Thanking you in anticipation. i:;
: g 1 . 1. oa ) :(

o1

y o | ~ Youps faithfully,

. (Shfi Bhaskar Deb Lala) -

e, e §g;‘x$tf,.§,}MEs’€N°243375
AR “Son of Srj Bhupendra Kumar Deb Lala
‘ ‘ “Junior Engineer (E/M)
Office of the Garrison Engineer,
(Air Force), Borjhar Guwaati -~ 15. -

PR

The Union of India, teprescated by the Sccretary to the Government of India,

Ministry of Defence, 101 South Block, New Delhi-1.
) . : _ %

.0¢.

. t . .
The Chicef Engincer, Air Force, Elephant Falls, Shillong, Meghalaya.

The Chicf Engineer, HQ, Eastern Command, Fort William, Kolkata-700021.
The Garrison Engincer (Air Force), Borjhar, Guwahati-15.

The Garrison Engincer, Silchar, P.O.-Arunachal, Dist, - Cuchar,
PIN ~ 788025, ' |
A . I
-y :, Lrbs £t
The Controller of Defence  Account (CDA) UDHYAN "VIHAR, Narangi,
Guwahati-781171. __—

The Area Accounts OfTicer, Ministry of Defence, Bivar Road, Shillong-1,
Meghalaya. : -

(‘ - (Shri kar Ij_cb'Lala)
s T W7 MESNo.243375
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mgglégéENTRAL ADMINISTRATIVE TRIBUNA \\
/ﬁfq rerdt wafGAYAHATI BENCH: GUWAHATI

? o Grwetati Berah - \
Crwent B “mlnethe_matterof:- : ‘

Contempt petition No 41/05
BD Lala - Petitioner

/

Respondent / Contemners.

/

- V8§ o |
| A\
Sekhar Dutta and others : :

Réply of the Respondent No 5 to the contempt petition.

Most Respectfully sheweth. \;[_)

1. " ""’rhat the '_COn’tempt petitioner/applicant has filed the contempt petition

on the ground of alleged violation of the Hon’ble Tribunal order dated

31.5.05 in OA No 193 of 2005.

2. That the énswering Respondent begs to state that applicant is now

¥

serving with Gaffr'iso'n Engineer (A/F) Borjar and Garrison Engineer (A/F)

Borjar is also or~1"e of the res‘ponden} “of this contempt petition. -

3. j’hat the énsw_ering Respondent begs to state that the applicant has

served in the off_i,_'c’e of the Respondent No 5 from 01 Sept to 31 May 05 and

this office ‘ask action needed to claim the amount in respect of arrears of

SDA, but audit ‘authority i.e. Area Accounts Office Shillong who are audit
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authorjities to édmit and Pass such claim, did not admit the claim in audit,

which is beyond'tt'he bontrol of this office.
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4. That the 'aﬁswering Respondent beg to state that as per official
norms, all fu_ture'vac_tion in this regard if any would have been taken by
applicants new establishment i, e. Garrison Engineer (A/F) Borjar. Garrison
Engineer (AF) Borjar has initiated necessary bills to AAO Shillong but the

same was not passed by audit authorities.

5. That the ahsw_ering Respondent beg to state that Garrison Engineer
(A/F) Borjar is dealing with OA No 193/05 and CP No 41/05 and they have
already appealed”for extension of time for CP No 41/05 through advocate

Mr. M.U. Ahmed Addl CGSC.

6. That the - answering Respondent beg to state in view of the above

the Respondent's name may be deleted as an alleged contemner.

7. That the ahSwering Respondent has highest regard the order of the
Hon'ble Tribunal. However the a'nswering Respondent offer unconditional
apology to the Hon'ble Tribunal if it founds that the answering Respondent

has comrhitted any contempt of the Hon’ble Tribunal order in O/A 193/05.
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Affidavit
|, Satendra Singh, Garrison Engineer Silchar do hereby solemnly

affirm and say as follows : -

@) That | am arrayed as Respondent No.5, in the above

contempt petition No 41/05.

(2) That the statement made in paragraphs 1 to 7 are true to
my Knowledge and belief and | have not suppressed any

material fact.

And | sign the affidavit on the day of ©3 Feb 2006.

Wwﬁ %

(Signatuestivelsheineer
Qarrigen Enginesr Slichar
Seal
Identified by me
gW e
Lile
Advocate: - Solemnly affirmed before me by the deponent

Satendra Singh, Garrison Engineer Silchar who

_is identified By Sri S«}éw&m Nt -

Advocate.
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